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are not satisfied from the averments that the respondents 

have shown any sense of urgency in finalising ,the proceedings 

or that the entire delay in tinalising the proceedings 

can be laid at the door of the applicant. By their own 

submissions, the respondents have taken more than five 

months even to appoint an Inquiry Offic er and another 

five months in c onsider ing and rejecting the appli c8 nt•s 

prayer for change of the lnquiry Officer. This would 

indicate that the res pondents have not acted expeditiously 

in finalisingo the inquiry. Moreover, the counter reply wa s 

filed on 8-11-1995 and even thereafter more than a year 

has elapsed and it 6lJUUlRs appeaz·s that the proceedings are yet 

to be brought to a conclusi on. We cannot allow this state 

of affairs to c ontinue, particularly as the appli c ant i s due 

for retirement on 31-1-1997. The proceedings were initiated 

in 1993 a nd there was suffici ent time for t he respondents 

to compl ~te the inquiry and t ake what ever acti on was warranted 

based on inquiry. In thi s situatic~, we direct the 

r espondents t o bring the prcc eedi ngs to c ompletion oy 

31-12-1996 by pas sing f ina l order either exoner a ting the 

applicant or i mposing pena l ty, if s o warranted. based on 

the findi ngs of t he lnquiry Offi c er. 

4. The a ppl i c at i on i s disposed of accordi !lgly. There 

shall , however, be no orders as to cost. 

5. A copy of this order be given t o sri AV Srivast ava . 

lea r ned counsel for the respondents by the off ice withi n 

two days. 

Member (J) Member (A) 
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Hon 1 bl~ Qr. R .K . SaxeM_. Jf,\ 

Hon ' b le Mr . S . Dayal , n:. 

Sh. P . lt/Ld~hur counsel for the ~espondents in t he 

originar ca·c e dOd co'Jnsel for the. opplic<Jnt in M.n . ~!o . 

3/97 is present. None pr€sent for the apn li cant in the 

original cas e . S,h . ~.~athur had sent a copy of t he MiSc • 

dpplicotion 3/97 at the addres5 of the app li a nt of 0-J\,. 

but not to the counsel for the ap li ant . He is directE:.o 

to serve the copy of the :·.isc . app li cc:t i on 3/97 on Sh . i·l.f"\ . 

Khan whose address is gi ' en in Va !<.a l atndma vdt. hin a we:ek . 

Let the ma .. ~. er be list edf< for disposal of l.'.i SC. dop licotiun 

~on 1;7.2 . 97. 
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None appears for the applicant in O.A .No.l015/94 

but Sri Prashant Mathur counse 1 for the . 
O.A. and applicants in rM.No.1179/97 is 

responde.9;~s in the 

present. The 

respondents had earlier moved mise. app 1ication on 1.1.1995 

with the prayer that the period for compliance .t the 

directions given in the judgment of O.A. dated 19.11.1996 
• 

be exte nded. Since the counsel for the applicant in O.A • 
0 

was served with a copy of application by registered post~~ 

~ failed to app?ar , the direct ion was given that another copy 

Of the application be sent to the applicant of the O.A. by 

registered post. Acco~ding ly copy was sent and the •• 

information of serving the copy is given throt.rJh this Mise:. 

Application No.1179/97. It is also pointed out by Sri Pras­

h ant Mathur that direct ion for compliance "''as given and the 
• 

period Of 31.12.1996 was fixed. Since the compliance was 

done on 2 stages, namely on 9.1.1997 and 17.1.1997, some 

delay was caused for which exemption is sought. We inquired 

of Sri Mathur if any contempt proceedings are g-~ fno on__, 

_!e denied . In vie\•• of this the de lay in compliance Of 
I 

the orrler is condone4, and the periOd of compliance shall 

be deeme d to have been exte? nded ti 11 17.1 . 1997. The 

Misc. Application stands dispose d Of acco dingly. 
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